
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

CP NO. 682/2001 IN
OA NO. 1467/2000

and

CP NO. 686/2001 IN

OA NO. 1468/2000

This the 11th day of March, 2002

D

HON'BLE SH. S.R,AD IGE, VICE CHAIRMAN (A)
HON'BLE SH. KULDIP SINGH, MEMBER (J)

CP NO. 682/2001 IN OA NO. 1467/2000

Smt. Nat ho Devi

Widow of late Sh. Khem ChancT
Ex-Washerv;omen (Dhobi)
Ra j Kumar i Amr i t Kaur Col lege of Nursing,
Lajpat Nagar, New Del hi-24.

CP NO. 686/2001 IN OA NO. 1468/2000

. Sh. H i ra Lai

Son of Late Sh. Nathi Ram

Ex-Washerwomen (Dhobi)
aj Kumari Amrit Kaur Col lege of Nursing,
Lajpat Nagar, New DeIh1-24.

(None).

Versus

1 • Dr. S.P.AggarwaI ,
Director General of Health Services,
Ministry of Health & Fami ly Welfare.
4th Floor, "A" Wing, Nirman Bhavan, '
New DeIh i-11 .

(Mrs.) Bandana Bhattaoharya

S, • of Nursing.
New Oslhi-24'.

(By Advocate: Sh. N.S.Mehta)

RDF

By Sh. S.R.Adige, Vies Chairman (A)
Sh. Mehta states that Tr.buna! o-de- n

o, de. ,.ave boon ful'v
'mpiemented and ai i

-i f the payments have been made. the..
assertions have not -^en nh , ,

the app,,cant even on-e..ond cal l , poth the CPs ar- d i
h'scharged. dismissed. Notices
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2. !f appl icants have any further grievance in this regard iT

is open to them to agitate the same separately in accordance

With rules through appropriate proceedings, if so advised.

( KULDIP SINGH )
M rrv K o r> f I *\

oU

(  S.R. ADIGE )
Vice Chairman (A)
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